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THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Is it only on the 
newspaper? 
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"We, the people of India, having solemnly 
resolved to constitute India into a 
sovereign socialist secular democratic 
republic and to secure to all its citizens: 
Justice, social, economic and political; 
Liberty of thought, expression, belief, 
faiths and worship; Equality of status and 
of opportunity, and to promote among 
them all; Fraternity assuring the dignity of 
the individual and the ounity and integrity 
of the nation." 
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6 P.M. 

Protest by Islamic Scholars of Kerala 

against Misuse of N.S.A. in Ti^il Nadu 

SHRI O. RAJAGOPAL (Kerala): Mr. Vice-
Chairman, Sir, I would like to invite the 
attention of the Government of India as well 
as the Government of Tamil Nadu to a report 
that has been published in The Hindu of 22nd 
July, 1998. We all know about the serial 
bomb blasts in Coimbatore on the 16th of 
February, 1998, because of which so many 
people 
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died and the cases, are pending. I don't want 
to go into that .-I am told that there are 
about 188 accused, out of which 144 have 
been arrested and 36 persons are still 
absconding. 

SHRI C.P. THIRUNAVUKKARASU 
(Pondicherry): Sir, if is a State subject... 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Please take your seat. 
Don't speak anything without my permis-
sion. 

SHRI C.P. THIRUNAVUKKARASU: I 
am saying that.... 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Phase take your seat. 
When the hon. Chairenan has given the 
permission and an hon Member is making 
his submission, the other Memebr doesn't 
have to contradict him. You can associate 
yourself. 

SHRI C.P. THIRUNAVUKKARASU: 
Sir, with great respect... 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Please take your seat. 
The point is that the Chair has allowed him 
to make his submission. If you have 
anything to. contradict it, you can take the 
permission of the hon. chairman and speak 
later. Now I can allow you to associate only. 

SHRI O. RAJAGOPAL: So, because of 
that case so many persons have been taken 
into custody under NSA. I am not going into 
the merits of that. My point simply is this. It 
has been said that those people have been 
taken into custody because they are 
involved in the conspiracy, bec'ause they 
have supplied arms, because they have 
given asylum. These are the reasons because 
of which those persons have been taken into 
custody. Now, the report in The Hindu of 
22nd July says that some Islamic scholars 
have taken objection to the arrest of one Mr. 
Madani, who is a leader of a political party, 
the Peoples Democratic Party. They say that 
he has been arrested on account of political 
vendetta and because of his 
uncompromising stand in his Spiritual life. 
In this country anybody is 

free to have his own spiritual aspirations, 
spiritual life. Total freedom should be there 
and if anybody is arrested because he is 
pursuing a particular spiritual line, it is a 
wrong thing. They also say that it is because 
of political vendetta. Now, we are free to hold 
our own political views and if you hold any 
particular political view and because of that if 
somebody is to be arrested and kept under 
NSA, then it is a very serious matter. Simply 
because you differ, on a political line or you 
have a special spiritual aspiration or .an 
uncompromising stand in spiritual life, this 
could not be the .ground of arrest of any 
person. This is the version given by some 
Islamic scholars and, therefore, they demand 
that he should be released. Now, we read in 
newspapers that this gentleman has been 
arrested because he is involved in the 
conspiracy to eliminate our present Home 
Minister who at that point of time was the 
President of the Bhartiya Janata Party, and 
because of that he has been arrested. Now, 
there are two versions. I want to urge upon the 
Central Government as well as the State 
Government of Tamil Nadu to make it clear 
whether this gentleman has been arrested 
because of political vendetta or because of his 
having an uncompromising stand in his 
spiritual life. If that is the real jeason, then it is 
a matter of grave concern because that should 
not be allowed. Otherwise, if it is for other 
reason, that he has been a party to the 
conspiracy to eliminate the President of BJP 
and other workers, that is a different matter. 
The Government should make it clear so that 
any confusion in the minds of the people 
should be removed. That is my submission. 

SHRI P. SOUNDARARAJAN (Tamil 
Nadu): I associate myself with what Shri O   
Rajagopal has said. 

SHRI C.P, THIRUNAVUKKARASU: Sir, 
if you permit, I want to say a few words on 
this ....{Interruptions).... 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): For what purpose? 
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SHRI C.P. THIRUNAVUKKARASU: 
Sir, I want to associate myself with it and 
say a few words because he has raised 
some points before the House. When 
Madani was arrested in connection with 
some cases, and you see there is a 
religious sentiment.........  

SHRI 0. RAJAGOPAL: That is a report. 

SHRI C.P. THIRUNAVUKKARASU: If 
there is a report like that, it is totally false, 
fabricated, concocted and no reliance can be 
placed on that particular paper. 

SHRI O. RAJAGOPAL: I only want that 
the Tamil Nadu Government or the 
Government of India should make it clear. 
That is my point. 

SHRI C.P. THIRUNAVUKKARASU: As 
a Member from Pondicherry, I am 
bound to say that .............. {Interruptions).... 
arrested on the information furnished by 
him since there was evidence for a con 
spiracy........(Interruptions).... 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Are you associating 
yourself with it or not? ....{Interruptions).... 

SHRI S. VIDUTHALAI VIRUMBI 
(Tamil Nadu): Sir, it is a sensitive issue, 
let him associate with it..................{Interrup 

tions).... 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): It is not a question 
whether it is a sensitive issue or not. I can 
allow him, if he associates with it. 

SHRI C.P. THIRUNAVUKKARASU: ....I, 
want to intimate to my learned friend also. 

THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Now, Shri Jibon Roy-—
not present. Prof. Ram Gopal Yadav-—not 
present. Shri Ram Qiaodra Khuntia. 

Non-Payment   of  Statutory   dues   and 

Wages to CPSU Workers 

SHRI RAMACHANDRA KHUNTIA 
(Orissa): Mr. Vice-Chairman, Sir, 1 want 
to draw the attention of the Government,- 
through this august House, to the situa 
tion arising out of non-payment of provi 
dent fund, ESI and other statutory dues 
to the workers of Central Public Sector, 
State Public Sector and various private 
industries. Sir, many public sector units 
and private sector units are not deposit 
ing the statutory dues. Some of these 
Central Public Sector and State Public 
Sector units, where IAS officers and IPS 
officers are holding the posts of CMDs 
and MDs and directors are also not 
depositing provident fund, ESI and other 
statutory dues which also include wages, 
salaries and DA. Many of the workers 
working in Central and State Public Sec 
tor units are not getting their wages, 
salaries and other dues. The workers of 
sick public sector units, like IDPL, NTC, 
etc., are not getting their salaries. Some 
of these industries have been referred to 
BIFR. The problem is, when a unit is 
referred to BIFR, the enforcing au- 
thprities are also not able to file prosecu 
tion against them because in Central and 
State Public Sector units the Government 
is the employer. There is' also a rule 
which states that when an industry has 
been referred to BIFR, the prosecution 
authority also cannot file prosecution*. As 
a result of which, these workers are 
suffering. Sir, as you know, provident 
fund and ESI are social security schemes. 
This is a comributory fund in which tf 
employer and the employee contribute 
This is a very serioils matter 
oecause these employees who have 
collected contributions from their 
employees are not depositing, it with 
concerned organisations. These 
employers have not deposited their 
contribution and they have also not deposited 
employees' contribution which they have 
collected from the workers for years together. 


